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INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been authorised by

the Committee to present this Report, on their behalf present the Fortieth Report on

Action  Taken  by  Government  on  the  Recommendations  contained  in  the  Fifty

Fourth Report of the Committee on Public Accounts (2019-21).

The Committee considered and finalised this Report at the meeting held on

26th July, 2023. 

                                                                     SUNNY JOSEPH,
Thiruvananthapuram,                Chairman,

10th August, 2023.                   Committee on Public Accounts.



REPORT

This  Report  deals  with  the  Action  Taken  by  the  Government  on  the
recommendations  contained  in  the  54th Report  of  the  Committee  on  Public
Accounts (2019-2021).

The 54th   Report  of  the  Committee  on  Public  Accounts  (2019-2021)  was
presented  to  the  House  on  4th July  2019.  The  Report  contains  two
recommendations  relating  to  Commercial  Taxes  Department.  Government  was
addressed  to  furnish  the  statements  of  Action  Taken  on  the  recommendations
contained in the Report on 22-7-2019 and the final  reply was received on 3-5-2021.

The Committee examined the Statements of Action Taken at its meetings held
on 26-7-2022 and 6-10-2022. The Committee approved the Statements of Action
Taken on the recommendations and decided not to pursue further in the light of the
replies  furnished by the Government.  These recommendations and  Government
replies are included in this Report.

Recommendation 

(Sl. No.1, Para No. 16 )  

The Committee opined that finalization of assessment of agricultural income
tax must be completed within the stipulated time frame. The Committee express its
concern over the fact that several mistakes were occurred deliberately during the
assessment  of  agricultural  income  tax.  The  Committee  suspects  that  not  mere
inexperience  of  some  officers  caused  mistakes  but  there  may  be  deliberate
omissions. The Committee urges the department that utmost care should be taken
and  strict  adherence  of  provisions  should  be  observed  while  assessing  the
agricultural income tax. 

Action Taken

PAC has observed that the same accounts of incorrect assessments are being
continued  for  years  together  due  to  the  fact  that  officers  are  approaching  the
matters in an insignificant manner and are not vigilant in duties. With a view to
avoid such mistakes in future various circular instructions have been issued to the
assessing  authorities  and  the  common  recurrent  defects  were  bunched  and
forwarded to the assessing authorities for utilization.

940/2023.
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Directions  were  issued  to  all  officers  to  furnish  reply  to  the  Accountant

General  only through their  controlling officers  and the controlling officer  shall

examine  the  defects  carefully  with  statutory  provisions,  circulars,  notifications,

judgments etc. to ensure what is furnished is correct as per law before approving

the same.

Moreover, all earnest efforts had been taken to identify all the Audit paras

and based on the amount involved and their distribution, office wise, district wise

etc. MIS was prepared. Such lists were shared with the Deputy Commissioners and

respective  assessing  authorities  and  monthly  meeting  were  also  conducted  to

facilitate  actions  in  sustainable  cases.  Such  system  building  measures  and

emphasizing  utmost  importance  of  CAG  Audit  among  officers  and  continuous

follow  up  has  resulted  into  taking  series  of  actions  in  all  these  cases.  The

Department  has  taken  action in  all  the cases  in  which Accountant  General  has

pointed out short  levy,  and make good the revenue loss occurred in acceptable

cases.

Explanations were called for from the impugned officers and those who were

not found genuine were recommended for disciplinary action, which was dropped

after due consideration.

Copies of the circulars are enclosed herewith for kind reference.

Encl:

1. Circular No.20/2015 dated 29-7-2015 - Annexure I

2. Circular No.08/2016 dated 19-7-2016 - Annexure II

3. Circular No.12/2016 dated 10-8-2016 - Annexure III

Recommendation

(Sl. No.2, Para No. 17 )  

The Committee direct  the State Goods and Services  Taxes Department  to

furnish all the Remedial measures taken statements within the stipulated time for

AG to prepare Memo of Important Points.
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Action Taken

The State Goods and Services Taxes Department gives top most priority to

the work related to Public Accounts Committee. Necessary action has been taken

by the Department to furnish all the Remedial Measures Taken Statements within

the stipulated time. Suitable directions in this regard have been issued to various

sub-Offices. The Head Quarters regularly monitors such cases/ files.

                                                                       SUNNY JOSEPH,
Thiruvananthapuram,                       Chairman,

10th August, 2023.                    Committee on Public Accounts.
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